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IN THE CENTRAL ADMI~ISTRATIVE TRIEUNAL 1 JAIPUR BENCH, JAIPUR. 
J 

Ci.A No.271/20(11} 

E'.mt.Madhuri Joshi, W/i:. Shya1h E'under .Jc.e.hi, R/c· AlO, 

Main Road, Jawahar tlagar, £0ta, working ae Sub 

Postmaster Kota City, K0ta~ 

(, 

••• Applicant. 

Vs. 

Union of India through Secretary to the Govt of India, 

Deptt. of Posts, Mini. .::•f. Cc·mmunicati 0:•n1 Dak Bhawan, 

New Delhi. 

2. fost Master General, Rajasthan Southern Region, Ajmer. 

? -· . [1irect0r Pc0stal E'ec•Jices, Rajasthan E'.outhern Region, 

Ajmer. 

4. 2r.2updt. of Post Offices, Kota Postal Division, K0ta. 

5. Neeraj Kumar, Sr.Supdt 0f Post 0ffices, Eota Divn, Rota 

6. Gaja Nand, Postmaster, n.G.Mandi, Kota • 

••• Respondents. 

Mr.K.L.Thawani - Counsel for the applicant. 

Mr, Hemant Gupta f'ro:-:y C· f Mr .M. Ea fi.:1 - C.:01.rnsel fc·r respc,nden ts. 

~;. CORAM: 

H0n 1 tle Mr.S.K.Agarwal, Judicial Member 

PER H0U'BLE MR.2.K.AGARWAL, JUDICIAL MEMBER. 

In this Original Applicaticn filed under Sec.19 of ~he 

Administrative Trit.unals Act, E'·'?:., the apr;:0licant mal:ee a 

prayer tG quash and set aeide the impugned order at Annx.Al 

and tc direct the respondents t0 continue the arplicant as Sub 

Fost Master, Eota City which ie a n0rm based HSG II 

Supervieory r;:ost or pc.st th~ applicant as Post Master, N.G 

Mandi, Kota, which is anoth~r norm tased HSG II supervis0ry 

post where the present Pc0.:tmaster E'.h.•3ajanand, Resi:0 .Uc0 .:. has 

\j ~ ~ completed his tenure. 

~ 2. The grievance of th~ ap~.licant in this O • A ma in 1 y is 

that the applicant should have been p0sted in norm based HSG 
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II supervisory post as she·is senior in HSG cadre. But here 

present posting on the post of APM (SB) is not proper as the· 

same is not a norm based HSG II supervisory posting. It is 

stated that there are 3 posts of norm based HSG II supervisory 

post in Kota. The tenure of Shri Gajanand, Resp.No.5 has 

already expired and he should have been transferred and posted 

vice the applicant and the applicant should have been posted 

as Post Master N.G.Mandi, Kota but respondent No.4·has acted 

malafidely to harass and humiliate the applicant. Therefore, 

the applicant filed the O.A for the relief as above. 

3. Reply was filed. In the reply it is stated that there 

ar~ 7 officials senior to the applicant and out of them 5 are 

working in LSG norm based post and so long as these 5 persons 

are posted against HSG norm based post the applicant cannot be 

straightaway posted as HSG norm based post. It is also stated 

that earlier the applicant was erroneously p.:isted on HSG norm 

based post, Since the posting on HSG II norm based post. is 

based on entirely on the basis of seniority in acR grade for· 

which the applicant was not eligible as per her seniority in 

gradation list, therefore, the claim of the applicant is 

basel~ss on the ground that he was promoted ahd posted as HSG 

norm based post earlier. Therefore, she is not entitled to be 

posted on HSG supervisory norm based post. It is denied that 

the appli~ant is senior to Sh.Gajanand in HSG II cadre. It is 

also denied that the applicant was posted as APM(SB) N.G.Mandi 

malafidely and with a view to harass and humiliate the 

applicant. Therefore, it is stated that the applicant has no 

case for interference-by this Tribunal. 

4. Heard the· learned counsel for the part ie.s and al so 

~ · \ ~ perused the whole record. 

r~ 5. The prayer of the applicant is to quash the order at 

Annx.Al, so far as the applicant is concerned and to direct 
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the respondents to continue the applicant on the post of Sub 

Post Master, Kota City Post 0ffice which is a norm based HSG 

supervisory post or in the alternative to post the applicant· 

as Post Master in N.G Mandi, Keita, which is another norm based 

HSG supervisory post. Eut as per the reply filed by the 

respondents, it h~s teen made very clear th~t the applicant is 

not entitled for the same as posting on HSG II norm based post 

is based entirely on the basis of seniority in BCR grade and 

-the applicant cannot have any claim on the basis of seniority. 

The applicant failed t6 establish th~ fact of any malafide or 

arbitrariness en the part of the respondents and it is not at 

all established that the applicant was transferred/posted vide 

the impugned order at Annx.Al with a view to harass or 

hum-il iate the appl.icant. If a pc.st on which the applicant was 

transferred carries the same scale of pay as the fromer post, 

the mere fact that the post on which the applicant was 

tranaf~rred does nc.t ha7e extra pc.wer_lprevilages, dc·es not 

make any difference. If both the posts are in the same cadre, 
I 

in the same scale of pay, then there can be no grievance to 

the applicant if she has been trans fer red and posted by the 
r \ 

· impugned order at Annx.Al. 

6. .In view of above, I am of the cc.nsidered opinion that 

the applicant has _no case for interference by this Tribunal 

and this o.A devoid of any merit is liable to be dismissed. 

7. I, therefore, dismiss the O.A having no merit with no 

order as to costs. 

..~'--"--~ 
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(S.K.Agarwal) 

Member ( J). 


